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Judgement

Badar Durrez Ahmed, J.—This is the second bail application moved before this
court by the present petitioner. The earlier bail application was disposed of by an
order dated 16.03.2004 This court had directed the trial court to conclude the
trial expeditiously preferably within six months from the next date of hearing. It
was also indicated in the said order that in case the trial is not concluded within
the aforesaid period, the petitioner would be at liberty to approach this court for
appropriate relief.

2. When the order dated 16.03.2004 had been passed by this court, the
prosecution had examined 7 out of 26 witnesses. The learned counsel for the
petitioner now informs this court that a further 7 witnesses have been examined
during this entire period of over a year and till date only 14 out of 26 witnesses
have been examined. He further submits that given this pace of the trial, it is not
likely that the trial could be concluded in the near future despite the direction
given by the court earlier. The learned counsel for the petitioner also submits
that the petitioner has no criminal antecedents. Accordingly, he submits that, as
the petitioner has already been in custody since 16.10.99 i.e., for a period in
excess of five years and despite this court directing the trial court to expedite the
trial, the same having not been concluded, the petitioner would be entitled to
bail. He further placed reliance on the decision of this court in the case of Pritam
Singh @ Pappu v State (Govt of NCT of Delhi) 203 (2) JCC 1120 wherein, under
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similar circumstances, this court was pleased to direct the petitioner to be
released on bail.

The learned counsel for the State opposed the grant of bail in view of the
allegations made against the petitioner. However, considering the fact that the
petitioner has been in custody for over 5 years and that despite the direction
given by this court for expediting the trial within a particular time frame, the
same has not been concluded, as also the fact that there now appears to be no
likelihood of the trial concluding at an early date, I direct that the petitioner be
released on bail on furnishing a personal bond in the sum of Rs.25,000/- with
one surety of the like amount to the satisfaction of the concerned court.

The application stands disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/lokesh-kumar-appellant-hash-state-… Page 2 of 2


